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to the large number of
foreign press, radio and tele-
vision correspondents at pre-
sent in India;

(i) Organiscd visits by foreign
correspondents to some opera-
tional areas;

(ili) Daily dispatch by teleprinter
ty our missions of:

(i) situation on the
operational fronts;

(ii) important statements in
Parliament, specches Ly
Indian leaders, exchange of
correspondence ete.

(iv) Dispatch of background mate-
ria., feature arti.les and arti-
cles published in the foreign
and Indian press;

(v) Production of special pamph-
lets;

(vi) Supply of photographs of cap-
tured arms and ammunitinn
and other proof establishing
Pakistan's aggression against
India.

various

(c) It is not correct to say that
“the Governments, the Press and the
Radip in several friendly countries
have not sufficiently appreciated
India's stand"”. Wherever our stand
has not been appreciated it is dus
more to the political considerations
prevailing in that country rather than
the lack of publicity efforts on our
part.

Arms Ald from UK.

*747, Bhri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether United Kingdom has
stopped arme shi ts to India:

(b) if so, the reasons for the same;
and

(c) the react
India thereto?

The Minister of Defence (Shri Y. B
Chavan): (a) Yes, Sir.
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(b) and (c). *“The present vircums-
tances" have been stated by the UK.
Government as the reason for this
step. Government of India, however,
consider this stcp to be an unjustified
one, particu arly as Chinese aggres-
sion against which this aid was given
is still continuing and assuming &
more active character.
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Wage Board for Transport Workers

2403. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
bt pleased to state:

(a) whether Government have re-
ceived a representation from the
Indian Road Transport Workers' Na-
tional Federation for forming a Wage
Board for the Industry; and

(b) it so, the action proposed to be
taken in the matter?

‘The Minister of Labour and Emp-
loyment (Shri D. Banjlvayya): (a)
Yes,

(b} The matler is being examined

Crew Men's Strike at Cochin Port

2404. Shri A. K. Gopalan: Will the
Minister of Laboar and Employment
be pleased to state:

(a) whether it is a fact that the
lighter Crew men of the Cochin Port
were on strike in May and June, 1985;

(b) if so, the nature of their de-
mands; and

(c) the steps taken by Government
to settle the dispute?

The Minister of Labour and Em-
ploymeat (Shri D. Sanjivayya): (a)
About 1200 workers of the Boat
owners in Cochin Port were on strike
from the mid-night of 1st June 1065
to the 13th June, 1965.
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There was no strike by the lighter
crew in the month of May 1965.

(b} The demand was about the im-

1} tation of rect dati Te-
gardng interim relief of the Wage
Board for Port and Dock Workers of
major ports.

(t) The Central industrial relations
machinery intervened and brought
about a mutual settlement on 13th
June 1863, whereby the employers re-
presented by Boat Owners' Associa-
tion agreed to enhance the wages of
the boat crew by Re. 1-30 paise per
worker per day. As a result of the
settlement the strike was called off
and from the morning of 14th June
1965 normal work was resumed.

Hotel and Tea Shop Workers

2405. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government propose
to revise the minimum wages of the
hote] and tea shops workers in Kerala;

(b} when the present minimum

wages were fixed:

(¢) whether Government are aware
that this category of workers im
Kottayam District are forced to work
from 14 to 18 hours per day; and

(d) if 5o, the action proposed to be
taken in the matter?

The Minister of Labour and Employ-
ment (Shri D, Sanjivayya): (a) No
such proposal is under consideration
at present.

(b} The existing minimum rates of
wages which were notified by the
Government of Kerala in November,
1960 came into force from 1st January
1961.

(c) No complaints o  this effect
have been received by the Govern-
ment of Kerala.

(d) Does not arise.





